
CEMTRAL ADWINlSTRATiyE TRIBUNAL
principal BENCH: NEU DELHI

0.A.NO,1289/94

New Dslhij this tha 7th Navsmber 994

Han'bls Shri 3#P, Shantiai Member (3)

Hon'ble Shri B,K, Siinghj Member (A)

1, Shri Nandlal Singh,
s/a Shri Gyanchand,
R/o B-162/6, Gall No,8,
Bhajanpura,
Delhi,

2, Oharatn Pal
s/o Shri Chimoli,
R/o F 17/94, Sector-S,
Rohini,
Delhi,

3, Shri Bebu Lai,
S/a Shri Kishori Lai,
R/e R2-42, Shankar Park,
Sagarpur,
Ney Delhi,

4, Shri Sita Ram,
s/® late Shri Khazsn Singh,
R/o Q®.i2/145 ,Sect@r-8,
Roh ini,
Delhi,

5, Shri Bishan Chand,
s/o late Shri Hira Lai,
R/e B„254, OA Flats,
Timarpur,f5"0lhi, Applicants

By Aduecate: Shri ft,K, Behera

Us,

'1, Lt. Gayernor,
Govt, of National Capital
Territory of Oolhi,
Raj Niuas, Delhi,

2, Chief Secretary,
Government of National Capital,
Territory af Delhi,
5, Sham Nath Marg,Delhi, Respondents

By Advocates Shri 0«N, Trishal

Q R D £ R (oral)

Hon'ble Shri 3,P» Sharma,

The Original Appiicatian has been jointly

filed by the applicants. Their grievance is against

the order dated 10,6,94(Annexure ft»l) which is
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granting of adhsc promotion in DMNICS> from tha

post of Grade I Stenogrsphsr in the pay scale of

i^,2000--3500 plus allouancss as admissible under

the rules# The names of the a pplicants are

missing from this list, Ths contention af tha

applicants is that while giving adhoc premotian

from Grade I of OASS the 5,C, categery has b sen

t©tal3.y ignored not only this tim® but the practice

is prevalent since'last ssveral years# The

applicants had made several representations and

inspite of the vacancies being available the

adhoc sppointments have not been made in favour

of the applicants. The applicants have prayed

for the grant of the reliefs that the promotion

orders issued on 10,6,94 at Annsxure A-i be

quashed with direction to give due representation

to SC/ST candidates in the adhoc promotion in

the scale of 2 0 00-35 00 uith all censsqusnt ial

benef its,

2, Tha respondents contested this application

by f iling a reply wherein they denied tha aver

ments made in the 0 ,A, and gave details of effecting

promotion by the impugned order dated 10,6,94,

Besides referring to the earlier matters of

selection of SC/ST candidates, tha respondents

have given details as to how rwny SC/3T candidates

have been given appeintmant and that the reser-

vatien point has not been ignored,
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3, Tha applicants haw® also filed rajeihdsr

highlighting the facts statad in the Ue

heard the learned counsel Shri MeK® Bshers and

5hri 0»N. Trishal on tuo earlier sittings ©f

this Bench and called for the necessary records

from the departments The main contention of

the counsel for the applicant is that the

rsspjndents are giving adhoc promotion only in a

limited number ef vacancies though the vacancies

existing are far more, have checked this

point frsm the departmental file and the vacancies

calculated upt© 31,3,1994 were cnly 25* Due

representation has been given at the communal

roster point to the SC candidates,

4, During the course of the hearing^ the

learned c ounse 1 for the respondents hhri 0»N,

Trishal has given a categerically statement at

th8 Bar thsit the eligibility list which has

been drsun in August, 1994 contains the names

of the applicants also for consideration and he

further stated that all the 5 applicants are'

included in this list and that it is almost a

panel from which selection is to be made and

these 5 applicants shall be included in the

final panel for promotio n on adhoc basis to,

OAWICS mv ex-cadre pest in the grade te»2000-3500*

5, In view of the above submissions the

learned counsel far the respondents Shri 0®N»

Trishal ass .is tod by the Departmental Representative

Shri V,K , flehra ,Ass istant, the learned counsel

Shri A«K, Behera is not pressing this application.
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It is expected that the respondents shall

carry au t fc^ss lettsTj under whie-h the assurance'
and Gcramitroant made on their behalf on the

instructions of the Oepartniontal Representative

and the learned counsel Shri 0,N, Tristel,

The application is disposed of accordingly

uith no orders as to cost. However, liberty

is reserved for the applicants in case the

respondents do ,n©t carry out the assurance

made before the Bench# Cast on parties#
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(B.K. SINGH) (j#P, SHftWnA)
MEMBER(A) nEMBER(3)
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